Miss. M.D. pate

GR. Mumbaij
Reg. No. 212

Exp. Date

WESTERN ZONE BENCH AT PUNE

APPEAL NO. 43 OF 2022

BALAIJII TIRUPATI CINEMAS ... APPELLANT
VS
THE MCZMA & OTHERS ... RESPONDENTS

REPLY AFFIDAVIT ON BEHALF OF REPONDENT NO. 1

MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

(MCZMA)

I, Sanjay Baliram Sandanshiv, Age 57, Under Secretary and Scicntist 1
Environment & Climate Department, GoM having office at 15" floor ., New
Administrative Building , Mantralaya , Mumbai do hereby state on solemn

affirmation as :
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)

o

hat I anmt well versed with the facts and circumstances arising in the present
Appeal and therefore competent to swear the present affidavit on behalf of

Respondent No. 1 before this Hon’ble Tribunal.

. That the present Appeal is filed under section 16 read with section 18 of the

NGT Act, 2010 impugning the order dated 12/09/2022 passed by the present
Respondent. I submit that it pertains to the minutes of the 160" meeting of
the Maharashtra Coastal Zone Management Authority held on 12/09/2022.

The said minutes are annexed at Annexure A-1 to the Appeal at page no. 35.

That the Appellants Application for 4 Nos. of temporary structures of film
sets for shooting purpose at plot bearing CTS No. 1496 TO 1498 of Village
{rangal, Madh,Taluka Andheri , Malad (W), Mumbai which is having plot
area of 24,428 sqm was considered in the MCZMA meeting which was held
on 24/2/2021 vide minutes of the 152" meeting which are annexed at
Annexure A-5 to the Appeal at page no. 46. 1 submit that the present
espondent recommended the proposal on 24/2/2021 on six specitic

conditions which are reproduced below:

% ‘w'.'f?‘j**\ The CRZ recommendation is valid for 6 months from the date of

'\: },.A
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7) Eco-friendly material should be used for installing the structures
for film sets.

3) Temporary structures should be built in CRZ II area only and not in
CRZ 1 area.

4) Debris generated during the project activity should not be dumped
in CRZ area. It should be processed scientifically at a designated
place.

%) After 6 months, the MCGM should submit a certificate to MCZMA
confirming that the site is restored to its original conditions.

Atter 6 months, PP may submit fresh reference for seeking CRZ

\'L'x,
1. D. Patel \«\ * 1‘\ commendation, if required.
oR. u’ihmuaa \

G Reg., No. 212 )gg |
: & . / That as per approved CZMP of 2011, the plot under

4. That in the 159" meeting of the MCZMA (Day-I), held on 6/6/2022
though the PP joined through the VC, he could not show the details of the
matter, therefore the matter was deferred to Day II of the 159" meeting. That in
the 160" meeting held on 12/9/2022, the Authority deliberated the matter and
also the complaints received in the matter. The Authority noted that the present
recommendation granted was for temporary structures of film sets for shooting
purpose aid was valid for only 6 months and the validity as of 12/09/22 of the

present CRZ recommendation is expired . The Authority has taken cognizance

8
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of the complaints along with the photographs which were received in the matter.
Hereto annexed and marked Annexure “A”-  aw e the minutes of the 159"
meeting Day-I, _That prima facie , from the complaints and photographs it
(2’4
was observed that instead of temporary film sets for shooting purposc, the film
studios are constructed on the site . The temporary film sets approval was
recommended by the Authority on the likes of temporary permissions granted
by respective competent Authorities for film shooting purpose at the scenic sites
such as marine drive, Gate way of India, Bandra Worli sea link etc. That the said
CRZ recommendation was valid only for 6 months on purely temporary basis
which ended on 24/8/21. That it was observed that as per the complaints, the
film studio is in operation for which steel structures are erected instead of eco-
friendly material which was the condition precedent at the time of granting
recommendation. That it was mandatory to restore the site after 6 months and
report of the same was expected form MCGM, however the report is not
received. That to verify the same, the MCZMA vide letter dated 5/8/22
requested DCZMA, Mumbai Suburban and MCGM to verify the matter and
fake action after the examination which was not received. In the end, the
Authority after deliberation decided that application received for further
extension / CRZ recommendation is rejected from CRZ point of view.

»""

'f\ Xc@‘r@ngiy, a letter dated 30™ September, 2022 was issued to MCGM and

Ve LA gy
‘M/ . ‘
\-‘/N» / Q( éi‘k‘ - suitable action in the matter. Copy of the complaints received

\f&b’“ 4
, otographs are annexed as Annexure “ . Copy of the minutes of

O
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160" meeting of the MCZMA along with letter dated 30" September, 2022 is

annexed as Annexure “@”.

. f That while recommending the proposal of the PP on 24/2/21, 1t is
specifically stated under General Conditions that the MCZMA reserves the right
to revoke the recommendation, if the conditions stipulated are not complied
with to the satisfaction of the MCZMA or Environment Department . Therefore,
the Authority after deliberation decided to reject the PP’s CRZ recommendation

from CRZ point of view.

e
Place: Mumbai (Sanjay Sandanshiv)
Date: é‘(ll 2033 Deponent

Under Secretary and Scientist 11,

Environment & CC

GR. Mumbai

@ | Reg. No. <
!ﬁ\ (’.,1 !\ Reg ) 0‘212 &
W\ \  Exp.Date =
W\ 24-3-2023 /20

. et D

\ O
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VERIFICATION

I, Sanjay Baliram Sandanshiv, Age 57, Under Secretary and Scientist 11,
Environment & Climate Change Department, having my office address
at 15" Floor, New Administrative Building, Mantralaya Mumbai- 400
032 do hereby verify and declare that statements made in the aforesaid
Paras are true and correct to the best of my knowledge and information
and 1 believe the same to be true and that nothing material has been

concealed therefrom.

Veritied at Mumbai on this é?%ay of December, 2022
A~

.

(Sanajay Baliram Sandanshiv)
Under Secretary and Scientist 11,
Environment & CC

Identitied by me Deponent

BEFORE ME

M . L
6-12-209
Sy, No . €66

Bk -No. 2

Miss M. D. PATEL
ADVOCATE & NOTARY
Kohiar House,

4, Dhuswadi, Dhobitalao,

MUMBAL - 400 002, .-
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Annexuye - A 284

Minutes of the 159™ meeting (Day 1) of Maharashtra Coastal Zone Management
Authority Held on 06™ June, 2022

Item No.35: Proposed temporary structures for shooting purpose at plot
bearing CTS no. 1496, 1497 41498 of village Erangal,
MadhMarve Road, Mumbai by M/s. BalajiTirupati Cinemas

The PP joined the meeting through VC. However, PP could not show present the
details of the matter. Hence, the matter was deferred to Day 2 of 159™
meeting.

Item No.36: Proposed Row House on plot bearing No. 92, S. No. 41, RSC -
2 Sector 8, Charkop, Kandivali (W), Mumbai by M/s.
Panarch& Associates

The project proponent was absent for the meeting. Hence, the matter was
deferred.

Item No.37: Proposed electric substation and electric Cable at CTS No.

1088, Sundarwadi, Gorai beach from GoraiKioask Substation
Gorai village, Borivali West, Mumbai by Mr. M. K. Sunder

Representative of M/s Adani Electricity presented the proposal. The Authority
noted that the proposal is for electric substation and electric Cable at CTS No.
1088, Sundarwadi, Gorai beach from GoraiKioask Substation Gorai village,
Borivali West, Mumbai.

As per approved CZMP of 2011 the plot under reference falls in CRZ III area
(partly within 0-200m (NDZ) and partly within 200-500m).

The Authority noted that the electric substation and electricity distribution
network is vital infrastructure utility for the local people. The Authority noted
that the electricity cable & substation is vital infrastructure utility for the
local people. The Authority further noted that this CRZ recommendation is for
the purpose of electricity cable & substation for vital electricity infrastructure
project only and it shall not be construed as the grant of authorization for any
other purpose other than vital electricity infra facilities.

The Authority after deliberation decided to recommend the proposal from CRZ
point of view subject to following conditions:
1. Debris generated during the project activity should not be dumped in CRZ
area. Tt should be processed scientifically at a designated place.

Member zecr‘e‘rary Page 38 of 40 Chairperson
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Annex ure- B

Chartered Accountant,Ph.D

Former Member of Parliament

KS/MUM/01/1091/2022 Lo 250 July, 2022
To, !
Shri Narendra Toke = By S 1:
Member Secretary MCZMA Rt YV ,
Mumbai. ) ¢ 7+22 |

PRy |

g, ¢ ]

Dear Sir, '

MCZMA had given permission for temporary Film Sets to few Companies at vill

age Erangal,

Madh Malad in its 22 February 2021, meeting no 152. In item no 36, 37, 38 such permission were
given for 6 months only.

Yesterday 24 July Myself, MP Gopal Shetty alongwith Officials visited that place. More than

8 huge permanent type Studious are constructed instead of temporary Film Sets. It's violation of CRZ
guidelines.

Temporary permission were expired in August 2021. No further NOC had been given by

MCZMA.

In its 159th meeting of 6 June 2022 also MCZMA rejected further permission, NOC.

Item No.25: Proposal for temporary Mandap / set on plot bearing CTS no. 1608 to 1644
1538(pt), 1634, 1635, 1609 (pt) of village Erangal, Near Retreat Hotel, Malad (W), Mumbai -
65 by M/s GM Joshi & Associates Architect and Engineer

Item No.33: Proposed temporary structures for shooting purpose at plot bearing C 1> no.

1495(pt) of village Erangal at village Bhati, Madh Marve Road, Mumbai by M/s. Expression
Studios.

Item No.34: Proposed temporary structures for shooting purpose at plot bearing CTS no. 1105
& 1061 of village Erangal, Madh Marve Road, Mumbai by M/s. Bhatia Bollywood Studios LLP

Item No.35: Proposed temporary structures for shooting purpose at plot bearing CTS no. 1496,
1497 &1498 of village Erangal, Madh Marve Road, Mumbai by M/s. Balaji Tirupati Cinemas

That means all these Studios are illegal as no NOC obtained and these Studios are at the Sea

Shore touching the High Tide Water.

We want MCZMA and MCGM & Collector to take strong Action.

S - —

Thanking you,

Yours sincerely,

\¢ - p

S

(Dr. Kirit Somaiya)

@ kiritsomaiya@gmail.com & www.kiritsomaiya.com [ KiritSomaiyaBJP @ @kiritsomaiya

Neelam Nagar, Mulund, Mumbai-400 081 Tel.: 022-21634152  Mob.: 9869220027
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KS/MUM/01/1094/2022 26" July. 2022
To, -

Shri Narendra Toke stow - Reugt

Member Secretary Wi T YOG

MCZMA y

Mantralay, Mumbai. S

Dear Sir,

MCZMA had given permission for temporary Film Sets to few Companies at village Erangal,
Madh Malad in its 22 February 2021, meeting no 152. In item no 36, 37, 38 such permission were
given for 6 months only.

Yesterday 24 th July Myself, MP Gopal Shetty alongwith Officials visited that place. More than
8 huge permanent type Studious are constructed instead of temporary Film Sets. It's violation of CRZ
guidelines.

Temporary permission were expired in August 2021. No further NOC had been given by
MCZMA.

In its 159th meeting of 6 June 2022 also MCZMA rejected further permission, NOC.

In the name of temporary mandap/film set huge studios constructed at village Erangal, Madhh
Malad on plot bearing CTS nos.

1608 to 1644, 1538(pt), 1634, 1635, 1609 (pt) of Near Retreat Hotel by M/s GM Joshi &
Associates

1495(pt) of village Erangal at village Bhati by M/s. Expression Studios
CTS no. 1105 & 1061 by M/s. Bhatia Bollywood Studios LLP

CTS no. 1496, 1497 &1498 of village Erangal

That means all these Studios are illegal as no NOC obtained and these Studios are at the Sea
Shore touching the High Tide Water.

We want MCZMA and MCGM & Collector to take strong Action.

Thanking you,

Yours sincerely,
L BT ) r
'XC..__.»/%) g,/mmw«a,_:ﬁ

\ (Dr. Kirit Somaiya)

@ kiritsomaiya@gmail.com [&www.kiritsomaiya.com ([ KiritSomaiyaBJP @ @kiritsomaiya
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Former Member of Parliament ==

Ref: KS/Mum/02/1095/ 2022 27% July, 2022

Shii Narendra Toke e , A
Member Secretary W’* frarm ¢
MCZMA We-= o
Mantralay, Mumbai. e :

Sy, i

Dear Sir

Sub : Land Grabbing, Tllegal Construction in CRZ/NDZ at Madh, Malad Mumbai
Ref : Our earlier interaction with MCGM, MCZMA, Collector, Environment
Ministry...

MCZMA had given permission for temporary Film Sets to few Companies at village
Erangal, Madh Malad in its 22 February 2021, meeting no 152. In item no 36, 37, 38 such
permission were given for 6 months only. No further or any such permission or extension
given after that for Madh, Malad Mumbai. Temporary permission were expired in August
2021. No further NOC, permission are given by MCZMA.

On 24 th July Myself & MP Gopal Shetty alongwith Officials visited that place. We
were shocked to see more than 2 Dozen Permanent Type Film Studios, Commercial
Structures & Grabbing of Mangrove, Buffer Zone Land Parcels...It could be 10 lacs sqarc
feet in CRZ, Mangroves, Buffer Zone, No Development Zone.

Few Examples :

1) Bhati Village Harbadevi Temple, Collector CTS NO. 1496, 1497, 1498, (studios).

2) 1608 to 1644, 1538(pt), 1634, 1635, 1609 (pt) of Near Retreat Hotel by M/s GM
Joshi & Associates.

3)  1495(pt) of village Erangal at village Bhati by M/s. Expression Studios.

4) CTS no. 1105 & 1061 by M/s. Bhatia Bollywood Studios LLP.
5) CTS no. 1496, 1497 &1498 of village Erangal.

JZA

@ kiritsomaiya@gmail.com @ www.kiritsomaiya.com 3 KiritSomaiyaBJP [ @kiritsomaiya

Neelam Nagar, Muiund, Mumbai-400 081° Tel.: 022-21634152 o Mob.: 9868220027
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6) Collector Land : CTS NO. 3501, 3502, 3503, 3504, 3505, 3506, 3507, 3508, 3509.
3513 3514, 3515, 3516, 3517, 3518, 3519, 3520,3521 (six studios).

7) Patharewadi Collect Space, 4 Studio : CTS NO. 49, SAVE NO. 263.

8) MUDDELA COMPOUND HOTEL RETREAT KRISH STUDIO : CTS NO. 1540,
1541, 1542, 1543, 1544, 1546.

9) Erangal Bus Stop 4 Bungalows : CTS No. 1446, 1445.

That means all these Studios, Commercial are illegal as no NOC obtained and these
Studios are at the Sea Shore touching the High Tide Water.

During the visit it is observed that many Permanent Type Studios/Structures are
constructed in CRZ 1

We want MCZMA and MCGM & Collector & and Environment Ministry to take
strong Action.

Yours sincerely,
- B /
1 ,M:fb g, _.,._w.z‘rp‘}

(Dr. Kirit Somaiya)

kiritsomaiya@gmail.com @ www.kiritsomaiya.com KiritSomaiyaBJP T @kiritsomaiya

Neeiam Nagar, Mulund, Mumbai-400 081¢ Tel.. 022-21634152 e Mob.: 9869220027
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Ref: KS/Mum/02/1185/2022 L o 12™ August, 2022

To,

Shri. Manukumar Shrivastay o o
Hon. Chief Secretary ¢ 1 ALG A ‘.4 | ’é e U
Chief Ministry Office UM

=

S

Government of Maharashtra — 2 =" |1
Mantralay, Mumbai.. il ‘ ) : Q/

2

o

Dear Sir,

The Maharashtra Coastal Zone Management Authority MCZMA in its 152nd meeting
held on 22.2.2021 sanctioned temporary structures for shooting (actually studios of 55 feet
heights constructed) in CRZ 1 & CRZ 2 areas of village Erangal, village Bhati Madh Marve
Road, Malad (W) Mumbai by

4. Balaji Tirupati Cinemas CTS No. 1496, 1497, 1498
2. Bhatia Bollywood Studious CTS no. 1105, 1061 & 1432

6. Expression Studio CTS no. 1495

The resolution of MCZMA is not only corrupt but illegal also. Temporary permission
given for 6 months for Shooting/Sets. Actually Studios of more than 2 lacs square feet
constructed.

Permission was for 6 months but no measures were taken to remove these illegal
Studios, which are there til] today.

Actually MCZMA do not have powzr, authority to give such permission.

2011 CRZ guidelines/rules do not allow any such studio, structures in CRZ 1 & 2 &.....

In spite of several complaints no action taken by MCZMA, Collector Mumbai Suburban
District & MCGM till today.

['request inquiry be ordered against this Studio Scam.

Explanation be called from MCZMA how they indulged into such illegal resolution and
activities.

Explanation be also called from Mumbai Subarban Collector and MCGM

Thanking you,
. 0 Yours sincerely,
p ANWAANNK

2, ;,/{Mﬁ ' / - £
1) &N & Pt ' L g"'m'ém
o : (Dr. Kirit Somaiya)

A AANA .
o \ 21 &t

I RY (e )

'@kintsomaiya@gmail.com & www.kiritsomaiya.com [ KiritSomaiyaBJP @ @kiritsomaiya
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Minutes Of The 160" (Day I contd.) Meeting Of Maharashtra Coastal Zone Managepient
Authority Ileld On 12nd Sept, 2022

direction, and undertake necessary action under the relevant provisions of the £ (P) Act,
1986" [

The MoEF&CC, New Delhi vide letter dated 22.8.2022 sent a communication stating
that in accordance with the earlier direction of the Ministry issued earlier under section 5
vide OM dated 31.1.2022 followed by letter dated 315.2022, the SCZMA and SPCB are
directed fo act upon the recommendations of the Joint Committee report. |

In response fto above said communication dated 22.8.2022 received from the
Ministry, the MCZMA vide letter dated 25.8.2022 requested the DCZMC, Ratnagiri for
action taken report in the matter so that it could be communicated to Ministry.
Subsequently, the ofice of Disvrict Collector, Rafnagiri vide letter dated 25.8.202¢
requested guidance from the Deparfment on certain aspects such as legal issues,
expenditure for implomentation etc In response, the Department vide letter dated
2682022 informed to DCZME, Rotnagiri that all the issues including the legal issues
mentioned i letter doed 25.8.2027 shall be duly and appropriately dealt with by DCZMC.
The expenditure regarding implementation of order of MoEF&CC, new Delhi dated
22.8.2022 will be born by MCMZA

It was notec rhat for thz Time being, the MCZMA will incur the expenditure
regarding implementation of order of MoEF&CC, New Delhi dated 22.8.2022. The

Authority discussed trie mafter and decided that after implementation of the saidlmj";?\
the said expenditure :nall be recovered from the Project proponent by DCZM%ﬁf&‘rﬁngﬁ@?_{ .(«\1 \N
and submitted to MCZMA. V8 o N/
Discussion Ttem No. i:  Regarding construction of temporary s‘rrucTur‘es/ ﬁ“.fi!fms sng 0. Patey g
for shooting purpose at village Eranagal, Mad @m\lad tw)y,, "?’baf *
‘ \ ¥l
D':’fe

Mumba, / <

. Ty

The Authority nofed that the MCZMA in its 152" meeting held o \?ﬁ“gm&/\g@
deliberated three (3" applications of temporary structures of films sets for JﬁMPy
purpose. As per ‘the deliberations in ine said meeting, MCZMA vide letter dated 24.2 =
had granted the CRZ “czcommendcctions to 3 applications, 1) M/s Balaji Tirupati Cinemas 2)
M/s Bhatia Bollyvood Studios LLP anc 3) M/s Expression studios of temporary structures
of films sets for shocting purpose at village Eranagal, Madh, Malad (W), Mumbai subject to
certain conditions. The said CR7Z recommendations were valid for 6 months. The specific
conditions of the saic CRZ recommendations are as follows:

i The CRZ recommendation is valid for 6 months from the date of receipt of CRZ
recommend.tion, as requested by the PP.

i Eco-friendly material shouid be used for installing the structures for film sets

jiii.  Temporary structures should be built in CRZ IT area only and not in CRZ I airea

iv.  Debris genorated during the project activity should not be dumped in CRZ
shoulc be processed <cientifically at the designated place

v After 6 nonths, the iCéi should submit a certificate to MCZMA confirming
that the 51z i3 restored to its original conditions.

vi.  After 6 rwonths, PP may submit the fresh reference for seeking CRZ

fecoir mendtion, if requirec. ] ‘/%‘ :
oA ,

g Szeretary Page 14 of 15 Chairperson



Minutes Of The 160" (Day 11 contd.) Meeting Of Mali v ushiva Cocstal Zone Management
Authority Held On 12" Sep:. 2922

The Authority noted that the above said CRZ recommencation granted were for
temporary structures of films sets for shooting purpc:e and was valid for & months only.
At present, the validity of above said CRZ recommencations are expired. The Authority
noted that complaints along with photographs are received in the matter alleging the
violations of the conditions of the above said CRZ recor.vzndations granted for temporary
srructures of films sets for shooting purpose. Pritna facie, from the complaints and
photographs it was observed that instead of tempsiar, [ilm sets ior shooting purpose, the
film studios constructed on the site. The tzmpurary film sets approvals were
recommended by the Authority on the likes ¢f femporary permissions granted by
respective competent Authorities for film shoofing purpose at “he scenic sites such as
tnarine drive, Gate way of India, Bandra worli sea link ziz. The sc'd CRZ recommendations
were only for 6 months on purely temporary basis whi.ii ended 0. 24.8.2021  As per the
complaint received, film studios are in operation and ¢ieel structures are erected, instead
of eco-friendly material. It was mandatory to restore the site aifer 6 month and report
of the same was expected from MCGM, however, the report is no: received. MCZMA vide
ieiter dated 5.8.2022 requested DCZMC, Mumbai Suburban ard MCGM to verify the
matter and take action after examination. It is lecint that MCGM has also initiated action
against the said film sets.

In the light of above, the Authority after deliberation decided that above 3
applications received for further extension / CRZ recormendation is rejected from CRZ
point of view. Reminder letter fo be sent 1o MCEA o DCZMC Tor suitable action in the
maiter.

Annexure 1

List of members/officials present in the online meeting:
I, Mr. Mirashe, Representative from the Industry Dept, Member MCZMA
2 Dr. Mahesh Shindikar, College of Engineering, Pune, Expert Member, MCZMA
3 br. Anish Andheria, Expert Member, MCZMA
4 Dr. A. K. Chaubey, Ex Regional Director NIO, Expert Member, MCZMA
5  Mr. Maruti Kudale, Ex Director, CWPRS, Expert fember, MCZMA
6. Mr. Narendra Toke, Director, Environment &CC and Member Secretary, MCZMA.

--------------- Meeting ended with_vote of thanks to chair-----=--------=------

CEairperson

Membér Secretary
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MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel. No. : 2202 9388 No. Complaint 2022/ CR 62/ TC4
E-mail :dirl.mev-ml/Zdnic.in Office of the -
Maharashtra Coastal Zone Management
Authority. Environment & CC Depar tmgm.»“fi
15" foor. New Administrative BmldL }
Mantralaya. Mumbai- 400 032.
Date: 30" September. 2022

To,
Municipal Comrmissioner. District Collector Mumbai Subl‘}(b&ﬁ ‘
Municipal Corporation of Greater Mumbai & Chairman, DCZMC N O~
(MCGM). Mahapalika Marg. Fort. Mumbai 10th Floor, Administrative Bmldmg ‘\\ ~ A ”MW
400001 near Chetna College. Government Colony\ S

Bandra East, Mumbai 4000351

Subject: Regarding construction of temporary structures of films sets for shooting
purpose at village Eranagal, Madh. Malad (W), Mumbai

The Maharashtra Coastal Zone Management Authority in its 160" meeting held on 12
September, 2022 deliberated the matter of construction of temporary structures of films sets for shooting
purpose at village Eranagal. Madh, Malad (W). Mumbai.

2. The Authority noted that MCZMA in its 152° meeting held on 24.2.2022 deliberated three (3)
applications of temporary structures of films sets for shooting purpose. As per the deliberations in the
said meetine. MCZMA vide letter dated 24.2.2021 had granted the CRZ recommendations 1o 3
applications, 1) M/s Balaji Tirupati Cinemas 2) M/s Bhatia Bollywood Studios LLP and 3) M/s
Expression studios of temporary structures of films sets for shooting purpose at village Eranagal. Madh.
Malad (W), Mumbai subject to certain conditions. The said CRZ recommendations were valid for 6
months. The specific conditions oi the said CRZ recommendations were as follows:

The (RZ recommendation is valid for 6 months from the date of receipt of CRZ
recommendation, as requested by the PP.

ii. Eco-friendly material should be used for installing the structures for film sets

fii. Temporary structures should be built in CRZ 1I area only and not in CRZ [ area

iv.  Debris generated during the project activity should not be dumped in CRZ should be
processed scientifically at the designated place
After & months, the MCGM should submit a certificate to MCZMA confirming ihai
the site is restoved to its original conditions,

vi.  After © months, PI* may submit the fresh reference for seeking CRZ recommendation,
if required.

i The Authority noted that the above said CRZ recommendation granted were for temporary

structures of {ilms sets for shooting purpose and was valid for 6 months only. At present, the validity of

above said CRZ recormmendations are expired. The Authority noted that complaints along with
photographs are received in the maiter alleging the violations of the conditions of the above said CRZ
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recommendations granted for temporary structures of films sets far
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shooting purpose. Prima facie, from

the complzints and photographs it was ohserved that instead of temporary film sots {or shooting purpose.
I p grap parar; g purp

the filn studios constructed on the site. The temporary film sets
Authority on the likes of temporary permissions granted by resp
shooting purpose at the scenic sites such as marine drive, Gate wa
The said CRZ recommendations were only for 6
24.8.2021. As per the complaint received. film studios are in
instead of eco-friendly material. It was mand

was expected from MCGM. however, the report
<ed DCZMC, Mumbai Suburban and MCGM to verify the matter and take action after

reque

approvals were recommended by the
sective comperent Authorities for film
v of India. Bandra worli sea link ete.
, months on putely temporary basis which ended on
operation and steel structures are erected.
atory to restore the site after 6 month and report of the same
is not received. MCZMA vide letter dated 5.8.2022

examination. It is learnt MCGM has also initiated action against the said film sets.

4,

Accordingly. the Authority after deliberation decided that above 3 applications received for
further extension / CRZ recommendation is rejected from CRZ point of view. It is requested to take
cuitable action in the matter. Copy of the minutes of the 16

0% meeting of the MCZMA is attached

herswiti.

The agenda item are also available on the website of MCZMA i .. http://mezma.gov.in.

(Maretdra ToK: ) 3,‘0 \4\’)/}__.
Director, Environment & CC
& MS. MCZMA,

Cony for information to:

f.

fad

-

Principal Seeretary, Environment & CC & Chairman, MCZMA, Environment Dept. Room

No. 217. Annex Building, Mantralaya, Mumbai.
M/s Balaji Tirupati Cinemas, 204A, Renis Apt. Seni Complex Link Road. Opp. Hang Out,

Malad. Mumbai :
M/s Bhatia Bollywood Studios LLP, Bungalow, Madh Road. Franagal, Bhatia Island.

Malad({ W), Mumbai
M/s Expression studios. 104. Renis CHS Lid. Soni Complex Link Road, Malad, Mumbai.

Select File - TC 4
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